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THE MINISTER OF . STATE IN-'

CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Yes, Sir.

(b) to (f). This Department was
first shifteg from New Delhi to
Simla. In 1949 it wag shifteq from
Simla to Bombay when it waz merg-
ed with the Directorate General of
Shipping. In 1953 it was shifted from
Bombay to New Delhi when it was
required to function as an inde-
pendent organisation directly under
the Ministry of Shipping and Trans-
port, for efficient working.

To facilitate reduction of conges-
tion in Delhi, it has been the policy
of Government to shift some offices
out of Delhi. Conforming to this
policy, there is a proposal to shift
the Department of Lighthouses %
Lightships out of Delhi although this
involves some inconvenience to the
staff. The Department of Light-
houses & Lightships ig a commercial
organisation and is paying rent to
Directorate of Estates for the
accommodation allotted ‘to it. Since
there is the proposal to shift the De-
partment out of Delhi the question
of constructing a building for it does
not arise, :
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Compeausation to People Dying in Accl-
dentg Involving vehicles gt Railway
Crossings

8612. SHRI S. S. LAL: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the’
people dying in accidents invoiving
vehicles at railway crossings are not
entitled for any sort of compensation
from the Railways;

(b) if so, the reasons for the sume:
and

(c) whether som, measures are
under consideration of Government to
provide compensation in such cases?

THE MINISTER OF STATE . IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (b).
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The payment of compemation to'

vmtims of train accidents s govern-
ed by the provisions contained in
Sections 82A to 82F of the Indian
~Railways Act, 1890 and the ' Railway
‘Accidents (Compensation) Rules, 1950
framed under Section 827 of the Act.
The accidents at level crossing gates
 with road vehicles etc. in which
railway passengers are not involved,
are not covered under these provi-
sions, As such, no compensation is
‘paydble undey the Indian Railways
"Act, 1890, to persons killed or injur-
ed in level crossing accidents, colli-
gion with road vehicles ‘etc. The
'vietims of such accidentg or ‘their
dependents claim relief under the
‘Law of Torts and the compensation
is paid when so decreed by the Court
‘## any contributory negligence is
proved on the part of the Railway
Administration or any of itg staff.
However, token ex-gratia payments
are made to victims of such acci-
dents by Railway Administrations.

(c) Does not arise.

Unecenomic Routes

8613, SHRI K, S. VEERABHADRAP-
PA: Will the Minitser of RAILWAYS
be pleased to state;

(a) whether there are some routes
which are being run at present on un-
economic routeg and if so, whai are
thz names of such routes;

(b Whe_fher"there is any scheme
undey Government's consideration to
make the rumning of these traing eco-
homically viable; and
" (c) it g0, the details thereof?
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THE ‘MINISTER OF STATE IN
-THE 'MINISYRY ' ‘OF mLWAYs '
' (SHRI SHEO NARAIN) (a) 'On the

" Indian Railways, there are 126 branch

lines which were found uneconomic

" during the year 1977-78 (list attach-

ed).

(b) -~d (c) . The Railways are mak-
ing all out efforts to make uneconomic
branch lines economically viable,

‘Some of the important measureg taken

by the Railways in this regard are:

1. Intensive checks to curb ticket-
less travel and alarm chain pulling;

2. Speical arrangements for clear-
ance of mela traffic;

3. Cancellation of trains which are
poorly patronised;

' 4. Replacement of passenger and
goods trains by mixed trains;

5. Closure of unramunerative sta.
tionsjhalts or their conversion into
contractor-operated train halts;

6, Inroduction of only one engine
system;

7. Running of trains during day
light only;

8. Persc_malised vigorous canvags-
ing for traffic;

9. Close watch on loading, unload-
ing and transit of wagons;

10. Economy in staff, fuel consump-

tion and maintenance, consistent
with operational * and statutory
needs; etc.





